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the above cited norms in 10 per cent 
of the cases in opening of post offices 
every year. 

Reopening of cases of    violation    of 
MRTP  and  Companies  Acts  by M/s. 

I.T.C. 
1527. SHBI RAM BHAGAT PAS- 

WAN: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state whether Govern- 
ment propose to reopen the cases of 
violation of MRTP and Companies 
Acts by M/s. I.T.C. Ltd. and its subsi- 
diaries and what is the number of 
cases, decided during the last three 
years? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAGANNATH KAUSHAL): During 
the last three years, there was only 
one case of violation under MRTP 
Act in which a show cause notice was 
issued to M|s. ITC Ltd. Information 
in this regard was last supplied to 
the hon'ble Member vide Unstarred 
Rajya Sabha Question No. 609 dated 
2-5-1983 vide [Rajya Sabha dated the 
2nd May, 1983]. During the same 
period, there was no violation 
by the company under the Companies 
Act. 

There is no fresh ground to reopen 
the said MRTP caSe against M|s. ITC 
Ltd. as the company was duly warn- 
ed and the case closed. 

Installation of electronic telephone 
1528. SHRI VISHVAJIT PRITHVI- 

JIT SINGH: Will the Minister of 
COMMUNICATIONS -be pleased to 
refer to the answer to Unstarred Ques- 
tion 114 given in the Rajya Sbaha on 
the 25th July, 1983 and state by when 
electronic telephones are likely to 
be installed in the country on a major 
scale? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI V. N. GADGIL): Electronic 
telephone exchanges are likely to be 
installed in the country on a major 
scale during the next five year plant. 
These exchanges will work with    the 

telephone instruments of the type 
currently in use. No decision has been 
taken about introduction of electronic 
telephone instruments in the country. 

 


